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Judgement
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1. The present writ petition has been filed seeking directions to the respondent no. 1, i.e.,
Municipal Corporation of Delhi (“MCD”), to sanction the Building Plan of plot bearing No.
C-100, Anand Niketan, New Delhi.

2. Learned counsel appearing for the petitioner submits that the property in question is a
big plot of land measuring 423.20 sqg. yards and that the petitioner is the owner of 50% of
the front portion of the said property.

3. Attention of this Court has been drawn to the mutation in favour of the petitioner, which
has been effected vide order dated 26th March, 2009 passed by the Delhi Development
Authority (“DDA”"). The said document, attached as Annexure P-5 to the present petition,
is reproduced as under:



ANNEXURE P-5

DELMI DEVELOPMENT AUTHORITY
COOPIRATIVE SOCIETY CELL
-, 2l Pl Vikas Saciom A
Mew Delhi-1 10073

Mho-F JA1C-100/68/AN/CH/D0W/ 2SS Dwet 24/3/e7
From: Dy Director (C5)

L]
Shrl Marman Mallk,
o Lae Shei QLR Malk,
Rjo M Mo 1170, Sector-18-C
Chandigach (Punjab)

Subts Mutation of % share [un-specifind] w ravpect of plol/property el 100 Arnd
Mibgtan CHBS U1d New Delhi
i,

With referencs 1o your spplication on the subject noted abowe & B 0 strte that
that onsegquent upon the death of Shri CUPMallk, 50 Late Shei Jsbsanda Wal, the Co-
sub-Leises of plod/property noer neference and on the batk of Relngquishmest Died
and documents furnished by you, the sald plot property ki Been mutsted & share un-
spECfied of late Sl O P&l 0 the nare of Sh Bamen WMl 5o LnE Sk O F Mallie-
note of (i effect hat been kept in the necords of this office. Mutation 5o alowed for
% un-cpecified share in fevour of 5h, Viegd Molik 5/o Lot Shei L. bialk vide this offce
letter daced 6.K.07 will remain un-changed. Mow the property in guestion standi in the
rupma of foliowing perscns o under -

Larl Wimod stk bie Late Shel KL bl o un-ipacified ihire
2 S Lprman Madh Siolate Sh OF Malk M un-ipecifed share

Tha iaciafy 5 ieguested [0 make Mecenary changes n s reconds scooninghy.

um.-.-nuﬂrum‘dmuumwnmqnnmnmummnnm
Fruataties mag bean obtained on the bash of felve | forped doSumanty ther It will Be 5
cata of mipcrstemaent of fachy snd frawd and in that case metaion W slvead wiuld
siard whthdriwn with retrotpective effect and the propery in question shal

setomatiesly © . wesl with the Lasso:
mﬁpﬂnm.

1 Thw shirry Sy PrEsdent Anscd Wletan CHllh Lid. Anand Nketis Chl, Anand
Wikt Mo G- 100)1

1 Aspisrest Commisnaner of ingnratis O Bulldieg, § P Dilate Maw Dl

L bt Sarts WA W/e Lite Wi DR M Rfo HBoAIMG Secior-LE-5

a

Copy i

ChARERrT Pl
bt Makha Besnar Wije G0 Rpvisdes Poel Becsor & Ofo L IR OFMSE R
31, Mgt | it Bpw OWan Coibty Panila. Funjsh

/
Tﬂum Dippstty Ow wa Lo [CALEE DA
4. Learned counsel appearing for the petitioner further has drawn the attention of this
Court to the judgment, attached as Annexure P-11, titled as “Ashok Kapoor and Ors.
Versus Municipal Corporation of Delhi”, reported as MANU/DE/1675/2003.

5. By referring to the aforesaid judgment, learned counsel appearing for the petitioner
submits that where the property is segregated into different portions and mutated
accordingly, there is no requirement of all the co-owners to sign the Building Plan.

6. Responding to the present writ petition, learned counsel appearing for the respondent
no. 1-MCD submits that the petitioner has applied online for a fresh Building Plan on 07th
October, 2025. Furthermore, the application of the petitioner for Sanctioned Building Plan

has been processed and that appropriate order shall be passed, within the stipulated
time, in accordance with law.

7. Considering the submissions made before this Court, it is directed that at the time of
considering the application of the petitioner for Sanctioned Building Plan, the MCD shall
take into account, the mutation in favour of the petitioner, as reproduced, hereinabove,

and also the judgment of this Court in the case of Ashok Kapoor (Supra).

8. Needless to state, in case of any objection, the same shall be duly communicated to
the petitioner, who shall be granted opportunity to file any reply, in regard thereto.



9. With the aforesaid directions, the present writ petition, along with the pending
application, is accordingly disposed of.
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